. In The Central sMministrative Tribunal
' . CalcuttavBench

MA 218 ef 2000
(OA 362 of 1692)

Prdsent : Hen'ble Mr. D.V,.R.S.G. Dattetreyulu, Judicial Member
Hen'ble My : B.P, Singh, Administrative Member

Ao s' IO
~VS-

Niranjen Kr. Ghat ak

Fer the Applicant : Mr. C.R. Bag, Advocate
(Respondents in O,A.) Nr. K. Sarkar, Advecate

For the Respendents: Nene
(Applicant in O.A.)

Hezrd on : 1l4-07-20CC - ‘ o Date ef Créder : 14-07-2CCC

2]

, | ORDER
D.V.R.5.G. DATTATREYULEAIM

At the time of hearing le. Advecate fer the applicents
submits that the department desires that three menths' time be
grented to implement the directien ef the‘Tribunal passed in O.A.
362 ef 1902, Prayer is allewed ana‘no further time will b; enter-
taineé¢. Respendents must see‘té it that the orders may~beJcarried

out. Otherwise they will face dire censéquences.‘ Accordingly, MA

stands disp osed of, |

( B.F. Singh ) | (_D.V.R.$.G. Dattatreyulu )
Member (A) o Judicial Member




